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+{OLD A\GE PENSION

943. SHRI SURAJ PRASAD : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state

(a) the number of persons who were
given old age pensions during the year
1970-71 and 1971-72 by the Delhi
Social Welfare Department;

(b) the amount allocated for old age
pensions; during the year 1973: and

(c) the criteria adopted tor granting
these pensions 7]
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T(THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE AND 1IN
THE DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM): (a) to
{c) The Delhi Administration has no
old age pension programme.]

APPLICATION TOR LLITER OF INTENT
FOR SETTING UP NEW SUGAR FACTORIES

944. SHR1 M. K. MOHTA : Wil
the Minister of AGRICULTURE be
pleased to state

(a) the number of applications for
Letter of Intent lying with his Ministry
for the setting up of new sugar factories
and for cxpansion of the existing ones;

(b)

and

the period of their pendency:

(c) the reasons for delay in their dis-
posal ?

f[ 1 English translation.
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to Questions

THE MINISIER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH) : (a) The
oumber of pending  applications  for
Letlers of Intent 1n this Ministry as on
1-3-1973 are as under :

(i) For establishment ol new
sugar factories—34
(i) For Expansions in existing
units.—13
(b) The period of pendency of these
applications as on  1-3-1973 is as
under :—
— - -
Number
Pzijod of pcndencyf—ﬁ——JL___.__\
New Fx-
factonies  pansions
(1) Below 3 months _6h—— 3~~
(i) Between 3 to 6 ‘
months . 3 4
(1) Between 6 10 9
months . S 5
() Betwsen 9 1o 12
months . 15 2
(1) Over one year | 1 4
ToraL _;— hﬁ

(¢) The targetted capacity of 56
lukh tonnes for licensing in the sugar
industry tor the 4th Five Year Plan
has  been completed, cxcept for 0.19
lakh tonnes capacity. The question of
licensing for the sth Plan. is under con-

sideration i consultation with the P|
ning Commission,

an-

Incidentally. the recommendations of
the State Governments concerned, are
awaited in the case of a large number
o0l pending applications.

lo the 16:h March,
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DELHI CRICKET TEsT "

946. SHRT SASANKASEXKHAR
SANYAL Will  the Minister of

EDUCATION AND SOCIAL WEL-
FARE be pleased to state :

(a) whether Government’s attention
has been drawn to the fact that when
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in the last Cricket Test between India
and England in Delhi the Prime Minis-
ter of India presented herself on the
Ferozeshah Kotla Ground before the
players of the competing teams, the
Indian players broke the conventional
Decorum by appearing not in blazers
but in sweatcrs and that some of these
sweaters were not of Indian make;
and

(b) it so, the reaction of Govern-
ment thereto and what has been the ac-
tion taken thereafter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM): (a) and
(b) The Board of Control for Cricket
in India, is the authority responsible for
the conduct of test matches with foreign
teams. The Board has confirmed that
the Indian players were presented to the
Prime Minister in the Delhi test with-
out wearing blazers. This was so be-
cause the team consisted of a few
players who had been selected to repre-
sent India for the first time and had
not acquired till the Delhi Test the
prescribed blazers. The Board, there-
fore, decided that instead of prescnting

some of the players in blazers and
others without them, all the players
should be presented to the Prime

Minister in sweaters.

Government are of the view that it
is for the Board of Control of Cricket
in India to take decisions as they think

proper.
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GOVERNMENT QUARTERS

947. DR. BHAI MAHAVIR : Will
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) the total number of Government
residential quarters in each of the types
II and III; and

(b) how many of -these quarters are
in general pool and how many in other
quotas, such as, police quota, Lok
Sabha quota, Rajya Sabha quota, and
P&T quota ?

[RAJYA SABHA]

to Questions 92

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b) The information is as under ;—

Type Type
1T 1
(1) Total number of
residences on the
books of the Di- RN
rectoraie of Es-
tates . 16,228 5,096
(2) Number of houses
in  the general
pool . , . 15,521 4,910
(3) Number of houses
in other pools . 707 186

The quarters have been placed at
the disposal of other Departments hav-
ing their departmental pools in order to
augment their pools. There is at pre-
sent no separate pool of the Lok Sabha/
Rajya Sabha Secretaritat but, keeping
in view the nature of duties involved,
ad hoc allotments have been made to
the key personnel working in these
Secretariats. 68 type II and 16 type
IIT quarters have been allotted on ad
hoc basis to the key personnel of the
Lok Sabha Secretariat and 44 type II
and 5 type HI to the key personnel of
the Rajya Sabha Secretariat,
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